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1. Oriqinal Application no. 260 of 1992.

W Origingl Application no. 261 of 1992.

CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD BENCH
ALLAHABAD .

Allahabad this the S?]h“ day of 1996,

_Hon'ble Mr. Justice B.C, Saksena, Vice-Chairman
Hon'ble Mr. §. Das Gupta, Adminigtrative Member,

Shiv Narayan Pateriya, S/o Shri R.R. Pateriya, R/o Gan-
dhi Nagar, Nai Basti, near Ploice Chowki, Lalitpur.

X Applicant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay, VT.

ii. Chairman, Rallway Service Commission ( now known
as Railway Recruitment Board), Bombay Central,
Bombay.

iii. Divisional Rsilway Manager, Central Railway, Jhansi.

+++ Respondents
Alongwith

Ghanshyam Dass Chaurasiya, S/o Shri H. Chaurasiya,
R/o 9, Ganesh Bazar, Jhansi.

e e Applicant.

Versus

i. Union of India through General Manager, Central
Railway, BombayyT.

i1i. Chairman, Railway Servite Commission {Known as
Rallway Recruitment Board now), Bombay Central,
Bombay.

+++ Respondents.

2. Original Application no. 262 of 1992,

[N

i, 3/0 sri E.L. Tripathi, R/> 4,
41151

arplicant
Vergus

i. T cooIedis oo m s ..o=r, Central

il . Dumhay VTE
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ii. Chairman, Railway Service Commission (now known
ss Railway Recruitment Board}, Bombay Cenatral,
Bombay.

j4i. Divisional Railway Manager, Central Railway,
Jhansi.

s RespondentS.

%. Original Application no. 263 of 199¢.

Ram Kumar Mawdeo, S/o Sri Sitaram Namdeo, R/o 474 near
Bihari ji ka Mandir, Babina Cantt, District Jahnsi.

s Applican‘t.

Versus

i. Union of India through General Manager, Central
Railway, Bombay VI

i4i. Chairman, Railway Service COmmissioh ( now known
as Railway Recruitment Board), Bombay Central,
Bombay.

as * Respondents.

£, Original Applicstion no. 264 of 1992.

Kal esh Kumar Srivastava, s/o sri V.P, Srivastava, R/o
Behind Normel Schoal, Gooler Naka, Banda.

es. Applicant.
Versus

i. Jnicn of India, through 3eneral Manager, Central
Railway, Bombay VI,

Chairnan, hellway Service Comnission (now known
ae swedlwe, nmesruitment Boagrd), Lorboy Jertral,

. ',r-”"\a-" \f‘“
Al © } b &

LS

i1, Divis:ional hvaiiway Manager, central Railway, Jhansi.

PO I ) Re 'Sp):']nide nt% .

K. =i insl apnlicstion no. 265 of 1992,
P A S RN EA RN D D/> Snri V,G. Vi annel, m/ o 4T
' R CLwa, Jhanslis
- Clican
e TS LS
L : T o e - — - -~
. H 239 2 LT TecR Sener sl Maranern, C,entral
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Railway, Bombay VT,
ji. Chairman, Railway Service Commission { now known
as Railway Recruitment Board), Bombay Central,
Bombay. :

XY Respondents.

¥. Original Application no. 266 of 1992.

Dilip Kymar Agarwal, s/n shri N.C. Agarwal, R/o 45,
Clhiglwiyaiia, onansie

ee e Applicant.
Versis

i. Upion of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission (now known as
Railway Recruitment Board), Bombay Central, Bombay.

iii. Divisional Railway Manager, Central Railway Jhansi.

..+« Respondents.
CA.2LLT of 1992

@< Avdhesh Kymar Vaidh, S/o Shri U.S. Vaidh, R/o 131

Devri Mohalla, Ranipur, District, Jhansi.
«+o Applicant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission ( now known
as Railway Recruitment Board), Bombay Central,

Bombay.

.». Hespondents.

. Orindnal Applicetiorno. 268 of 1992.
3 Ap;

Satya Prakash Dubey, 5/0 Sri B.P. Dubey, C/o Bunde lkhand
Medical Stores, Nariya Bazar, Jhansi.

se Applican‘t.

Versus
A Uriion of India through General Manager, Central
Padlwry, by VT
22 PoooTo L Losuus s Zarvice Commisst o (now known
cs o bhelle it Luteent Board R Bomt?cy Geptral .
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O Original Application no. 269 of 1992

Sripal Singh, $/o Shri Rajjan Singh, R/o Post and village
ChirhU].. Distt. Etawah (U.Po)o

.;. Applicant.

fti
Versus

i, Union of India through General Manager Central
Raulway, Bombay VT.

ii. Chairman, Railway Service Commission { now known
as Railway Recruitment Board), Bombay Central,
Bombay.

iji. Divisional Railway Manager, Central Railway, Jhansi.

... Respondents,
i{. COriginal Application no. 270 of 1992,

Rajesh Kumar Srivastava, S/o Shri I.D. srivastave, R/ o
86 Chandra Shekhar Azad, Ganesh Bazar, Jhassi.

e e e App].icant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

i5. Chairman, Railway Service Commission ( now known
as Railway Recruitment Board), Bombay Central,
Bombay.

3ii. Divisional Railway Manager, Central Railway,
Jhansi.

.«+« Respondents.

1b. Origingal Application no. 271 of 1992.

prakash Lodhi, $/o shri Brish Bhan Lodhi, R/o Gram and
pPost Bhamboizir, Teheil Telbehat, Distt. Jhansi.

..+ Applicant.
Versus

i. Jnisn of Indie through Gereral Manager, Central
Railiwa,, Loolo 0.

Chailrrer Failvoy Service Commission ( now Known
as Rairway hecTustrert Board), Roxbay Central,
Borbay.




i

Divisional Railway Manager, Central Railway,

iii.
Jhansi.

Respondents.

L N J

Agjjallg. Original Applicatioﬁ no. 272 of 1992.
shra, S/o Shri Madan Mohan Lal Mishra, R/o

Prakash Mi
Deragecn, Jhansi,

App licant.

Versus ;

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii., Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,

Bombay.
jii. Divisional Railway Manager, Central Railway,
JhanSi .

. - Respomdents.

1§. Original Arylication no. 273 of 1992.
Sayyed Aizaj Mohammad, S/o Shri S.I. Mohammad, R/o
682/6, Tondon Compund, Civil Lines, Jhansi.

Versus
i. Union -{ Indi a through General Manager, Czntral
7 Railway, Bombay VT.

ii. Chairman, Railway Service Commission,(now known
as Railway Recruitment Board), Bombay Central,

Bombay.
Sivieiznal Railway Manager, Central Rallway,

iii.
Jr‘arssl .
++« Respondents.
14, Origiral Application no. 274 of 1002,
Bsepak Labu Rawat, S/o Shri R.N. Rawat, R/o 83 Chhatra-
scloura, Lalitpur (UJPL).

.. Ap;“l‘.can't-

Varsus
i Union of india through Serere. laneuei, i i-
Failway, Bombay VI.
‘ &S
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ij. Chairmen, Railway Service Commission ( now known
as Railway Recruitment Board), Bombay Central,

Bombay.
iii. Divisional Railway Manager, Central Railway,
Jhansi.
ses RespondentSo
1§, Original Application no. 276 of 1992.

Santosh Kumar Sharma, S/o shri B. Sharma, R/o 155/20,
Subhash Pura, Lalitpur (U.P.)

... Applicant.
Vversus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ii, Chalrman, Railway gervice Commission { now known
as Railway Recuritment Board), Bombay Central,
Bombay .

iii.. Divisional Railway Manager, Central Railway,
Jhansi,

... Respondents$

M. Criginal Application no. 276 of 1992.
Mahesh Chandra Sharma, S/c Shri R.D. Sharms, R/c 241
Outside Datic Gete, Bernind Home Guard Trainir: Centern
Jhansi,

... Applicant.

Versus

i. Jpion of india through Sereral “anager, Central
Railway, Bombay VI.

$i. Chairmsrn, Railway Recruitment Beard {Priviously
ke oo Hallway Servios Sa- oo :creornt Bombay
Cortrel, Bombay.

«r s RESpOUdentSo

1#, Original Applicatior no. 277 of 1992,

R.S. U-dhayaya. $/o0 Sri E.S. Upchouveaya, R/o Railway Qr.
no. Geninnn, AgQTa Santt.

ee. pp-icant.
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Railway , Bombay V1.
jj. Chairman Rallway service Commission ( nov known

as Railway Recruitment Board) , Bombay Central,
Bombay. ‘

414, Divisional failway Manager, Central Railwa¥s
JhanSio '

P Responden'ts.

1q. Original application no. 278 of 1992.

om Prakash Rai, g/o shri P.P. Rai, R/o (C/0) Bhatriya
Lodge, Manick Chowk, Jhansi.

P Applicant.
Versus

i. Union of India through general Manager, Central
Railway, Bombay VT. '

44, Chairman, Ralilway Service_Commission (now known
as Railway Recruitment Board), ~ombay Central,
Bombay e .

iii. Divisional Railway Manager, Central Railway,
Jhansi.

s e Re sponde ntse.

10. Original Application po. 279 of 1992.

Ajai Kymar UpadhayaYyars s/o Sri B.L. Updhayaya, R/o 18271
Barubhonde la, Jhansi. '

PN Applicant.
Versus
i. Uni-n of India t+ hrough General Manager, Central
Railway, Bombay VT.
ii. Chairman Rajilway Service Commission {now known
as Raiway Recruitment Board), Bombay central
Bombay.

iii. pnivisgonal Raklway Manager, Central Rallway,
Jhansi.

sn e RespOHden‘l’.s.

q. Original App lication no. 280 of 1992.

Lo Swalas Ahimwar
;

;o shoi Tamhe, R/o Granm Bazai Post
t'.-- \Jb(..rsi.

<
P
<
=

L ohaga Via Konoh, ©f

ves Applicant

.
MRS T ot
Ve RS 25 : Q(y R
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i.  Union of India through General Manager, Central
Railway, Bombay VvT.

ii, Chairmn,
as Rallw

iy %,

‘R;:ll\na{ Service Commission (now known
Y Rocru tmnt Board). Bonbay Gentral, |

24. Original. #plicatim ao. 31 of l992o

Mahendra Kgymar Tripathi, S/o Shri B.D. Tripathi l!/o
305/2, Jhokan Bagh, Jhansi.

;.o Applicaﬂt.‘
Versus |

i, Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railwa{ Service Commission (now known
as Railway Recruitment Board), Bombay, Central
Bombay. .

jii. Divisional Railway Manager, Central Railway,
Jhansi.

«++ Respondents.

28. Original &pplication no, 424 of 1992.

Rajesh Chandra Tripathi, $/o shri A.S, Tripathi, R/o
Kaloo Kywan, Tinwari Road Banda.

X AppliCant.
Versus -

i. Union of India through General Manager, Central
Railway, Bombay VT.

ji. Chairman, Railway Service Commission {now known
as Railway Recuritment Board), Bombay Certral,
Bombay.

jii. Divisional Railway Manager, Central Railway, Jhansi.

ee. Recnondents,

2%. Original Application no. 425 of 1997.

Rakesh Kumar Awasthi, S/o Shri L.S. Awasthi, R/o 76
Vs.: ‘es, 'Bara Bdzar, Jhansi.

. A A e
.]l_‘)u b Flov @

\\i\' eoardf-
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versus

i. Union of India through General Mgnager, Central
Railway, Bombay VI. ’

ij, Chairman, Railwa!tservico Commission ( now knonw

as Railway Rgcrullu nt Board), Bombey Central,
Bosbay . JeteIR L S

411, Divisional Railway ManageT, ‘Gentral Railway,
Jhansi. :

e e Respondents.

24. Original App lication no. 428 of 1992.

Jamaluddin Khan, S/o shri N.U. Khan, R/o Deen Dayal Négar
C/o AiB.M. gullding Materiak, Nandanpura, Sipri Bazar,
Jhansle.

see N)p licant.
versus

i. Union of India through General Manager, Central
© " Railway, Bombay vl. :

1i. Chairman, Railway Recruitment Board (Previously
knonw as Rahlway Service Commissicn), Bombay
Central, Bombay.

jiji. Divisional Railway Manager, Central Railway,
Jhansi.

... Respondents.

ofh,  Original Application no. 429 of 1992.

vinod Kumar Awasthi, $/o shri R.R. Awasthi, R/o Mohalla
Hatwara, P.O. Talbehat, Distt. Lalitpur (U.P.) .

... Applicant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ji. Chairman, Railway Service Commission (now known
as Railway Recnuitment Board), Bombay Central
Bombay. _

1ii., Divisional Railway Manager, Central Railway,
Jahnsi.

..+ Respondents.

.I..lllla/-

\
\

Ych—
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i. Union of India through General Manager, Central
Railway, Bombay VT. .

ii., Chairman, Railway Service Commission ( now known
as Railway Recruitment Board), Bombay Central,

. B t:;_‘: \;B?nb,.‘!’: ‘ I‘ . K . 4){ o \«» ‘ ‘».: ¢ - ‘u».—.a § ;‘“ if’- LT .‘,ﬁ‘ L ‘( .
S LS Y PO (. | & SRR . Py TE ) L
144, Divisional Railway Mahager, Central @ﬁl L Yway, s g

- Jhansi.
see n.spom nts.

4. Original Agplication no. 281 of 1992.

Maherndra Kumar Tripathi, S/o Shri B.D. Tripathi, R/o
305/2, Jhokan Bagh, Jhansi. P

e s Applicant .
versus

i.  Union of India through General Manager, Central
Railway, Bombay VI.

$4i. Chairman, Railway Service Commission { now known
as Railway Recruitment Board), Bombay, Central
Bombay. ' .

4ii. Divisional Railway Manager, Central Railway,
Jhansi.

1

+s+ Respondents.

23. Original &pplication no. 424 of 1992.

Rajesh Chandra Tripathi, S/o shri A.s. Tripathi, R/ o
Kalco Kywan, Tinwari Road, Banda.

... Applicant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission { now known
as Railway Recuritment Board), Bombay Central,
Bombay.

1ii. Divisional Railway Manager, Central Railway, Jhansi.

e RespondentS.

o%. Original Applic.tion no. 425 of 1992.

Rskesh Kumar Awasthi, S/o Shri L.S. Awasthi, ii/o 76
Vos wleo, 'Bara B2zar, Jhersi.

\
SERERES
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2. Original Application no. 916 of 1992

Madhukar Deo Pandey, s/o shri R. Pandey, R/o Post
Baldeo, Distto Mathura (Ucpo) .

..e Applicant,

is 7 Versus ' o

' L

i. Union of India thfoagh General Manager, Central
Railway, Bombay VI,

si. Chairman, Hailway Recruitment noard (Previously
known as Rallway Service Commission), Bombay
Central, Bombay.

4ii, Divisional Raklway Manager, Central Rallway,
JhanSio f

X l RespomentSo

28, Original Application no. 918 of 1992.
Rajendra Kumar Srivatava, s/o shri V.S. srivastava, R/o
554/7, Chitra Gupt Bhawan, Adarsh Nagar, Sipri Bazar,
Jhansi.
'y _Applical'lt.
versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Recruitmeni poard, Bombay, Cen-
tral (previously known as Rai lway Service
Commission) .

§ii. Divisional Railway Manager, central Railway,
Jhansi.

... Respondents.

29. original Application no. 920 of 1992.

Ram Gopal Rei, S/o shri B.L. Rai, R/o 29 Ramlila Maidan,
Babina, Distt. Jhansi.

e Applican‘t
Ve sus

i. Union of India through General Manager, Central
Railway, Bombay VI. '

ii. Cha’wman, Railway Recruitment Board (Previously

vnows as Rallway Service GCommission), Bombay
Cantral

... lpplicant.

gg,. ceerell/e
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iii. Divisional Railway Manager, Central Rallway, ,
Jhansi. |

... Respondents. ,

26. Original Application no. 922 of 1992 |

pankaj Kumar Gupta, g/o Shri S.B. singhal, R/o Rly. l[
qQr. No. MB 178-A, Station Road, Agra Cantt. K

.ss Applicant. ﬁ
Versus

i, unisn of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Recruitment Board (previously /
known as Railway Service Commission}, Bambay
Central.

iii. Divisional Railway Manager, Central Raillway,
Jhansi.

... Respondents.

3y. Original Application no. 323 of 1992

pradeep Kumar, $/c Shri P. Narayan, R/o house no. 475
nesr Bihari Ji1 Ka Temple, Bakina, Jhansi.

ess Applicant.

Versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chsirman, Railway Recruitment Roard {previously
xnown as Reailway Service Commission), bombay

Central,
iii. Divisional Railway Manager, Central Railway,
Jbeansi.
PR Responjents.
I 2original Application no. g24 of 1992

are, W/o shri R.K. Srivastavs, /o House r...
~h, Nagar, Jhansi. -

Arrlicant.
Versus

i 1nicr of India through General Manager, Central

~x:l. 3y, Biombay VI

Ry eeerlds
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ii. Chairman, Railway Recruitment Board (Previously
known as Railway Service Commission}, Bombay
Central.

1ii. Divisional Railway Manager, Central Railway,
Jhansi.

... Respondents.

3%, Original apnlication no. 1072 of 19952

Mchammad Israil, $/o0 Shri Mohd. Gani, R/o ward No. 2,
near Railway Station Harpalpur, Distt. Chhatarpur.

... Applicant.
Versus

4

i. Union of india through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Recruitment boaid (previously
known as Railway Service Commission), Bombay
Central.

iii. Divisional Railway Manager, Central Railway,
Jhansi.

+.+« Respondents.

3%. Original Application no. 1073 of 1992.

Jagdish Fresac Tewari, S/o Shri Baij Nath Tiwari, R/o
villaje Sunrani, Post Tindwari, Distt. Banda.
soe AppliCan‘t.

vE I3 UGS

i. Jnian o7 1ndis through General Manager, Central
Railwev, Bombay VI.

ii. Choircan, Rajlway Recruitment Board %previously
KNS tetreiliiT service Commission) BOmbey
Contrzl

ii1. Divisional Kailwav Manager, Central Railwe,,
Jmansi,

.»+ Respondents.

3K, risiral aprliz:tion no, 1074 of 1992
oL LT SvaT i TheToo ‘~ z-vi 1,5, Sharma, R/0o 72,
hoanid Dwul, odui, wei”iwes (Gal4)
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versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

iji. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central. 4

iii. Divisional Railway Manager, Central Railway,
Jnansi. :

L o DS VY
ese nespuiiucil

36. Original Application no. 1075 of 1992.

Mohd. Aslam Khen, S/o shri Mohd. Yusuf Khan, R/o 114,
Mewat ipura, Jhansi.

... Applicant.
versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. The Secretary, Rallway Recruitment Board (previo-
us ly k?own as Railway Service Commission), Bombay
Central.

jii. Divisional Railway Manager, Central Rall ay,
Jhansi.

... Respondents.

3. Original Application no. 1076 of 1992.

Bharet Bhushan, S/o Shri Keshav Dgs, R/o Poonch, Moth,
Distt. Jhansi.

ves Applicant.
vVermus
i. Union of India through Geners! Manager, Central
Failway, Bombay VI.

ii. Chair man, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay

iij. Divisional Railway Manager, Centr:1l Railwav.

._,..".;:."S:L-
..s Respondents.
33, Crigingd Application no. 1G77 of i592.

}gfsx . izie, S/o shrl ReSe VeI, /o 153, Poant

-c-‘ Applica:’it.
\w_\ 'lr---r}.g/—
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Versus

i, Union of India through Gereral Manager, Central _ -
Railway, Bombay VT.

ii. Chairmen, Railway Recruitment Board {previously
known as Rallway Service Commicssion), Bombay
Central.

jii. Divisional Railway Manager, Central Railway,
Jhans‘i. ”

Recpondents.

3¢. Original Application no. 1078 of 1992

Shakil Ahmad Hasmi, S/o shri w.A, Hasmi, R/o Devganpura,
Post Panwari, Distt. Hamirpur. (U.P.).

s Applicant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), BOmbay ~
Central, '

iij. Divisiorsl Railway Manager, Central Railway,
Jhani .

.o Respondenfs.

9. Original Application no. 1081 of 1992.
viiay Kumer Dwivedi, S/o Shri C.S, Dwivedi, R/o Village
Tzkali (Hastam) P.0O. Hastam, Via Khurhand Station,
Dictt. B:nda.

... Applicant

Versus

i nion of India through Gereral Manager, Centiral
“ailway, Bombay VT

ii. Chairman Railway Recruitment Eosrd (previcusly
known as Railway Service Commission), Sombay
’:e r.'tI‘a 1 .

$33, Divieiorz! Raillway Manazcr, Certral Failway, Jhansli.

" a0 R‘-.‘- Si_Gf'ng ﬂ'tS *

“f e Oricinal Application meoy 1883 01 (902
L3y Xgmar 3rivestove, S/ 7 T A3 Larivestoro s 70
13, .o aopel Fufe lracar, Jnov
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Versus
i. Union of India through General Manager, Bombay VT.
i3, Chairmen, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central.
j3i. Divisional Railway Manager, Central Railway, Jhansi.

cosn Respondents.

A 1

. > > 3
4%, Oriyinal Appiicaiicn ne. 130% of 1002

<~
-

vinod Kumar R. Shrotiya, s/o shri Raja Ram, R/o M. Lal Ganj
Rampur, Jhansi.

«ee Applicant.
Versus

i. Union of India through General Manager, Central
Rai lway, Bombay VI.

ii. Chairman, Railway Seryice COmmission(now known as
Railway Becruitment Board), Bombay Central.

i34, Divisional Railway Managerl, Central Railway, Jhansi.

ane RespondentSc

4% Original Application no. 614 of 1993.

Ajit Kumar Srivastava. s/a shri K.B.L. Srivastava, R/o0
902 Kalyani, D Civil lLines, Jnnao.

ees Applicant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Recruitment Board, Bombay Central,
Bombay.

jii., Divisicnal Reilwey ManagerT, Central Railway, Jhansi.

... Respondents.

a}. Original Applicstion no. 1060 of 1993.

Anand Kumar Sharma, 5/o Shri B.S. Sharma, R/o {(C/o) shri
G.D. Mishra, Pratap Ganjpura, Jagdalpur, Distt. Bastrae.

.e applicant.
Vaeraus

3. Grder o of LT

prs

eo% . seirel Maneoer, Central

:
tnatl-c’\/-'

"
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Railwey, Bombay VI.

ii., Chairman, Railway Recruitment Board, Bombay Central
Bombay. y

iii. Divisional Railway Manager, Central Railway, Jhansi,

+»+ Respondents.

44,  Original Application no. 1465 of 1993 :

Sanjiv Kumar Tiwari, S/o Shri R.N. Tiwari, R/o Gandhi Nagar - ?
Yonch District Jalaun. !

s Applicant.

Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Recruitment Board, Bombay Central,
Bombay.

iii, Divisional Railway Ménager, Central Railway, Jhansi.

.++ Respondents,

46. Original Application no. 20 of 1994

Arvind Srivastava, S/o Awadh Behari Lal Srivastava, R/o
307, C.F. Mission Compund, Jhansi.

.+s Applicant.
Versus

i. Union of India through Secretary, Railway Board,
Ministry of Razilway, New Delhi.

ii. Gerneral Manager, Centrsl Railway, Bombay VT. -

iii. Chairman, Railway Recruitment Board, Bombay Central
Bombay.

««+ Respondents.

ad . Criginal Application no. 7C of 1294

o

Promod Srivestava, S/o Shri S.S. Srivastava, R/o 157,
Chaturyzana, Jhansi.

.5 Appl‘ic:an't,

Versus
i. it of India through General iwanager, Centrel '
.zilw2y, BCrnbay VI.
I LT o Toddwey FE_cruitpent Roard, Bomkay Tentrol,

i

L e

=
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i3i. Divisional Railway Manager, Central Railway, Jhansi.

s e RespondentS.

48, Original Application no. 402 of 1994

Lala Ram, S/o Shri Kashi Ram, R/o 487/3, Near Junior
igh School, Nai Basti Jhansi.

.
App licent.

aes®
versus

i. Unicn of India through Secretary Railway Board,
Ministry of Railway, New Delhi.

$i. General Manager, Central Railway, Bombay VI

jii. Chairman, Railway Recruitment Board, Bombay Central
: Bombay.

... Respondents.

4. Original Application no. 413 of 1994.

Mahendra Kumar Agnihotri, S/o Shri Bhogi Ram Agnihotri, R/o

422, Station Road, Lalitpur.
ees Applicant,
versus

i. Jnion of India through Secetory, Railway Board, ..
vinistry of Raiways, New Delhi.

ii, General Manager, Central Railway, Bombay VT,

1i3. Chairmsn, Railway Recruitment Board, Bombay Central,
Bombay.

..+ Respondents,

LY/ Ooriginal Application no. 488 of 1994.
guril Kur » Bhalnagar, s/o0 snri K.E. Bhatnagar, i/¢ neel
i.E, Coleny, Civil Lines, Lalitpur.
«o» Applicant
Counsel for the applicant Shri R.K. Nigam. '
Versus

i. Unior of India through Secretary, Railway Bosrd,
i istry of Railways, New Deilhi.

iie Gensr

1 NManager, Centrzl Reilwey, Bombay VT,

O

i E i, =1 .2y Recruitrent Poard, Roamhoy ZentTtrl,

cg RGS;A) 37 rntz.
Coaunenl £or tihe Respondents Shri A.V. Srivastava.
\ LI ) -nl%/-
v
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5f. 2riginal Application no. 141 of 1988 i

Kri. Indre Singh, D/o Late Shri Chandan Singh, R/> 536, .
Nanak Ganj, Sipri Bszar, Jhansi.

s A.pplican't.
Counsel for the applicant. ShriaAlok Dava

Versus

hrough the General Manaser

ay VI.

1 N . - - T A A
d e A WAV Wl ik

+
Central Railway, Bomb

ii. Railway Serivce Commission, Bombay.

.+» Respondents.

Counsel for the Respondents. Shri H.P. @hakorvorty
Shri V.K. Goel .

O RDE R (Reserved)

JUSTICE B,C, SAKSENA,V,C,

These 50 o@As invelve almest identical questions of
fact and law, They are, thercfore being decided by a common
order,
2. The brief facts are that gdin the Employment Notice NoY
2/80/81 was issued by the Railway Recruitment Board Bombay:
This Board was previously known as Railway Service Commissieni,
awnen

In the said Employment Notice various non-t8chincal categories, .
category Noi 25 had been indicated for the post of Prebationary |

Asstt, Station Mecters, The applicants state that they had

applied in response of the sald Employment Notice for the said
post viz Category No., 25, They were called to appear at the

- &
[V

wrliticnh o5t held on 21.,6.1881, They were slso shown as

successful at the written test and were called to appear at

an intervise kask held on 31,3.1982 st Bhopal or other

C-ei}t,rgr:, T‘P‘\ S me .Y g
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they were asked to attend the psychelegical test held in the

office of the Respondent No,2 at Churchgats, Bombay on 1245 .82.=
The further case &f the appli.cantsfthat thereafter a notice |
was displaved at the notice board of the Respondent No',2
indicating that some investigﬁtiohs are in process and after
completian of the investigatiens the results will be declared i
and the appointment orders will be issued for which equal |
nunbers of posts were being reserved. The applicantg stated
that k& he made representation on on ll.ll.88 ﬁ;ich got ne
response’ e g;L
3. In the meantime it appears that,the candidates
filed OAs Under Section 19 of the A.‘l'; Act before the Boambay

Bench and the said O'.As were decided by an erder dated 14.2:.91
The applicants have also made re'fercnce to decision by this

Bench of the Tribunal viz; (i) O.A. Not 936 of 1987
Ssmt. Raj Kumari Sharma Vs, Union of India decided on 15,5.91

(41) O.A. Now, 318 of 1989 Rajesh Kumar Shivhare and Ors Vs,
Union of India decided on 30,9il991%

4, The applicants further ‘case is that after the
said judgments the applicants approached the office of the

Respondent not2 to bestow the same benefits arising out of

the saic¢ judgments to the applicants but he was told that

he should also bring such a direction from the Tribunal, The
applicant further contend that ne inquiry had been c¢onducted
in the matter and at any rate the applicants have not been
sllowed to participate in the process of inquiry. Their

further case is that am &m the entire examination has not been

cana 1l2d =3 the appointment orders heve bzen issuec end o

\
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circular has alse been issued on the same subject on 35.14L90,
*, The Respondent ne.2 has filed a written statment th

-

almost all the O,As. Therein the plea'the O.As being barred by

limitatien as provided iamgzith 21 of the A.T.Act has been
"raised. It has been stated that as far as the applicants are
concerned, the final selectien of XEmis atlsgory W' 20 =t
finalised during December 1986 and the name of the applicents
do not find place in the final panel issued, as they had

not secured adequate marks to qualify, The O.As were filed

in the year 1992, A further plea taken in the counter affida-
vit is that the cause of action on the basis of which the O.As
are being filed sannot be said to heve eccurred within .he

territorial jurisdiction of this Tribunal, The Enploynent\
Notice was issued by the Respondent No\2, the office of which
i< &t Bombay. The further plea taken is that the place of
ctay of the applicant would not determined the jurisdictien

to file the O.,A, It has also been pleaded that the orders
issued by the CAT Bombay Bench or Allahabad Bench does not
afford a fresh cause of action and the O,As are barred by
time, It has been pleaded by the respondent no,.2 that the
said circular has no connection with the present petition,
It was meant for fixation of seniority of selected candidates ‘,
end since the petitioner gss not quelified fer final selection
he has no claim for appointment, No rejoinder affidavit

appears to have been filed in any of the O.As,

6. we have hesrd the learned counsel for the
parties,
;:-Iétgll'f
T We may first yaire the prelimis:ry cbjections with
| p R
feoard lo the calv L saliliato L T e b gICLTR
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of want of territorisl jurisdiction, Admittedly, the
Employment Notice was issued by the Rajilway Recruitment
Board, Bombay and the result was required to be declared by
the Railway Recruitment Board, Bombay. The applicants have
sought the relief of a writ of unda-us to be issued to the
respondents to issue the appointment’ order in favour of the

applicant within a time bound peried in consonance with ths

judgaént ef this Tribunal in O.A. No!‘. 318 of 1989 dated

leeales
30.9.1591, since the respondent nol2 is %outside territo~

rial jusiddictien of the Tribunal evidently such a directien
cannot be issued to the respondent noQ. The provisions
of Art, 226&%1 the Constitution of iIndia will not goven the
sitasation., The territorial jurisdiction of the Allahabad
Bench of the Tribunal has been laid down,3A Section 19(1)
of A.T. Act provides that:
* subject to the other provisions of this
Act, a perscn egcrieved by any order
pertaining to any mstter within the
- Jurisdiction of the Tribunal may make
an application to the Tribunal for the

redressal of his grievance:"
Thus for the purposes of maintginability of the 0,A, the
sine quopnon is that ke it seek redressal against any order

kar perteining t¢ &n; metter within the jurisdiction of this
Tribunal,gvidently since the Railway Recruitment Board

Bombay, respondent no.2 was competent to declare the result

la«c:la
end it beinao ladm-ir_i‘outsid the territorisl jurisdiction of

thgs Bensh of tvE:n Iribunal the applicants cannot seek
*%Pw Vi
redressal of kt;‘grzevance qﬁé of not being ¢iven eny
.
appointrent crcer by respondent no.2 . In exervise of
vnde s =ih Sec
povers (oofericd mXR/(1) oi Section 18 A,T. Act ine (enurel

\
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L
Govt, has 1ssued & notification lsying down the jurisdictien

of the various Benches of the Tritunal, In respect of the >
Allahabad Bench wiee 6 1411485 the territorial jurisciction

kas indicated in the notif icatien dated 1.,9.88 which was
published in the Gazette of India Extraeridinary dated 1.9.88
at Pgu 1 is ® State of U.P.(excluding 12 districts mentioned
under slu‘nqa4 under the jurisdictionlof the Lucknow Bench
w.e f4 15,1,91)., The final list has also been shown to have

been published by the respondent no.2 at Bembay'. ‘Thus we

are satisfied that for want of territorial jurisdiction this
Bench of the Tribunal cannot take cognizance of these O.As.
8., We may now proceed to consider the plea of the

O.A being barred by limitation which has been raised en btspalf
of the respondent no.2. The selection was made in 1982 and

when certain discrepencies wes found inquiries were held and
en completition of the in¢ui:iy the final selection list was

issued in December 1986, The C,As have been filed in 1998@.
Clearly the Q.As are barred by limitation as provided under
section 21 of the A.T, Act, The learned counsel for the
applicant submitted that similar matters were taken up for
consideration by the Bombay Bench of the Jribunal as also by

this Bench ¢f the Tribunal and the decision by this Bench of

&

the riruncl ir the efcreseid Ghs were rendered in September
1991 while the decisjon by the Bombay Bench of the Tribunal
was rendered en 14,2.,91,

9 It is fairly well settled that a decision of a
ccwrt ¢r Trihtunal does not afford a fr~-%» cause of action,

T question o law which came tc be decided could very well
) -
Peve e oot by it izplirtant withip the o o iod of iiiti-
LS T B

tion, Foving Talled to do so they cannot e perniited inax
\
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the decision by the lribunal & ether case duwmt»afforde}a |
fresh cause of actiont, The case law on the question has been

considered by the Madras Bench ef the Tribunal in a case

reperted in 1994(28) ATC 810 A I.P.E.U Class III Vsk Union ef

Indis and Ors, We are in respectful agreement with the view

- {
taken in the said.ecision, We tuerefore held that the G.As |

are barred by limitation% | !

10+ We may now proceed to analyse certain decisiens ‘

aited at the ber. The Bombay Bench of the Tribunal vide its |
judgnent dated 14,2,92 had observed that most of the applicants

were not declared selected because they have obtained less :
than 150 marks The Bench in its decisien rendered on 14.2.91

marks crere |

wes held that the cuty of f &wde arbitrargsx as it laid down '
certain qualifying marks in excess of 35% even though |

icin the

-

suff icient nupber of persons were not going tco
scrvices amd even those whe had secured less than 150 marks
had to be appointed to fill the available vscancies which |
were aqvertised./‘giitain directions were given to the respo- .
ndents(:ito jdentify the actual number of vacancies in the &plo-l‘
yment Notice No, 2/81-82 and the vacancies in each category

have to be further earmarked. This is for category neo.25,

(11) The respondents shall further find out as to how many
candidstes, who appeared in the seid exanination,

have been selected finally and given appointments
Several
sioxkkax other directions were also given which would not be

relevant for our purposes. Except to note that in compliance
wlth the directions given in the said crder the High Power
Coamittee gave its report, Ther:afier a centampt petition was
si)2d a2 ¥r *he contemps notitizs Cocczy Eeech passed an wrder

dotad 610,08 ciiecting thiT all «oose applicents who have

\
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secured 17° or more marks out of 3CC shall be deemdd to haye

been recommended for Category NoW25 and the Genera‘l Managers
of the respective Railways shall take steps to consider
whether these Spplicants can now be granted appeintuments

in the vacancies which we have indicated , within twe menths

frem the date of receipt ef the ordar:.”

il. The respondents thereafter filed civil appeals no,
1821-31/1994 and the Hon'ble Supreme Court vide its judgment
delivered on 29i49%,1904 set aside the order dated 6.,10L93
passed by the Bembay Bench of the lribunall, It did not find
any arbitrariness in the cut off marks which were also adopted
by the High Power Committeef Thereafter certain other
petitions were filed before the Bombay Bench. Thelleading

Q.4 ‘- 230/91'. The 14 O.As were decided by a cemmon judgment
Civt. 142,95 and they were dismissed on the ground of limi-
tation as also on merits;

17, The learned counsel for the respondents has also
rlaced for our consideration a decision rendered by the

Jabslpur Bench in O.A. 405/88 decided on 6i2.9%, The JpmE
toith
Bench took the view that,the decisions in appeals by the

Hontble Supreme Court through its judgrent dated 29.,9,94

I: rmetter has come to an end and dismiszed 1nc o holding tha
the applicantg was not entitled to any relief.,

13, These O.,As have hean to suffer the same fate:, They
are harred by limitation., not maintainable befere this Bench

and even on merits no case for interference is made out,

11 the OAs are thevelcre diemicend, lin orde s as to costs
[ 4 : i
B - “
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